FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF

M/S ECO GOLD NUTRI AND ORGANICS LLP

RELEVANT PARTICULARS

e — T ——————————

| Name of cogporaté debtor

—

| M/s Eco Gold Nutri And Organics LLP |

2. | Date of incorporation of corporate debtor | 13/04/2017
3. | Authority under which corporate debtor is | ROC Gwalior

| incorporated / registered | ’
4. | Corporate Identity No. / Limited Liability | AAJ-1557

| Identification No. of corporate debtor e

9.

|

5. | Address of the registered office and | Survey No.  337/1/1/2/2,  Gram
principal office (if any) of corporate debtor | Dakachya, Tehsil Sanwer, District
Indore, Gram Dakachya, Madhya
] JrPradesh, India, 453771 A
6. | Insolvency commencement date in respect | 17/06/2025 (Copy of order received on
| of corporate debtor 18/06/2025)
7. | Estimated date of closure of insolvency | 14/12/2025
| resolution process : o
8. | Name and registration number of the +FAnand Mohan Pandeya

insolvency professional acting as interim
resolution professional

i eI A RTRISE Lt .U AR St s e b PR

Address and e-mail of the interim
resolution professional, as registered with
the Board

+ Email: anand_pandeya@yahoo.com

Reg. No.: IBBI/IPA-002/IP-N01243/
2022-2023/14223

Address: F-103, AWHO Complex, Uday
Vihar, 78- Vijay Nagar, Near Atal Khel
Parisar, Indore, Madhya Pradesh ,452010

{

F

“O. | Address and e-mail to be used for

correspondence with the interim resolution
professional

Address: F-103, AWHO Compilex, Uday
Vihar, 78- Vijay Nagar, Near Atal Khel
Parisar, Indore, Madhya Pradesh ,452010
| Email: cirp.ecogold@gmail.com

E
|

q

s S R R P Rl e

12.

11, |

Last date for submission of claims

102/07/2025 (Being 14 days from |
18/06/2025 i.e. the date of receipt of the
said order of Hon’ble NCLT, Indore

Classes of creditors, if any, under clause b)
of sub-section (6A) of section 21,
ascertained by the interim resolution

rofessional .
"13. | Names of Insolvency Professionals | NA

identified to act as  Authorised
Representative of creditors in a class (Three

o Inemesforeachice) - oo L L
(a) Web link: The relevant form can be

14.

(a) Relevant Forms and
(b) Details of authorized representatives
are available at;

~_|(b) Physical address: Not applicable

| benchby IRP) |

Based on limited infc;rmation, there is no
class of creditors w/s 21(6A) (b) of IBC,
2016

downloaded from
https://ibbi.gov.in/en/home/downioads




Notice is hereby given that the National Company Law Tribunal, Indore bench has ordered
the commencement of a Corporate Insolvency Resolution Process of M/s Eco Gold Nutri

and Organics LLP on 17/06/2025 (copy of order received on 18/06/2025).

The creditors of M/s Eco Gold Nutri and Organics LLP are hereby called upon to submit

their clgims with proof on or before 02/07/2025 (Being 14 days from 18/06/2025 i.e. the date
of receipt of the said order of Hon’ble NCLT, Indore bench by IRP) to the interim resolution
professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorized representative from among the three insolvency professionals listed
against entry No.13 to act as authorized representative of the class in Form CA. — Not
Applicable

Submission of false or misleading proofs of claim shall attract penalties.

Date :20/06/2025
Place: Indore oV t
Anand Mohan Pandeya
Interim Resolution Professional
M/s Eco Gold Nutri and Organics LLP
Reg. No IBBI/IPA-002/1P-N01243/2022-2023/14223

AFA Valid till: 31/12/2025



www.freepressjournal.com

HORROR SHOW| Indian students recall Iran-Israel conflict horror; The
students, including 90 from Jammu and Kashmir, were moved from Tehran to
Armenia earlier this week; the rescue was coordinated by the Indian Embassy

‘SAW MISSILES, HEARD
BOMBS IN NEIGHBOURHOOD’

Agencies
NEW DELHI

Khalif arrived in the national
capital early on Thursday in
the first evacuation flight
carrying 110 Indian students
from the Urmia University
of Medical Sciences in Iran’s
Urmia city as part of the
special operation launched
by the Indian government in
response to the escalating
Iran-Israel conflict.

The students, including 90
from Jammu and Kashmir,
were moved from Tehran to
Armenia earlier this week as
explosions and aerial attacks
rocked Iranian cities. The
rescue was coordinated by
the Indian Embassy.

Khalif described the ex-
perience in Iran as a night-
mare and thanked the
Indian government for
evacuating them first to Ar-

menia and then bringing
them back home.

"We saw missiles and
heard bombings. It was a
war zone. Our building
shook during the attacks. I
hope no student has to face
what we did,” he said.
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"There are students still
stuck in Iran. They are being
relocated to safer places. We
hope they will also be air-
lifted to India soon,” he
added.

Varta, a resident of Kash-
mir, recalled the fear she

Indian students returning from Iran via Armenia,
under an evacuation operation facilitated by the
Government of India, react as they stand with
their relatives while exiting from the Indira
Gandhi International Airport, in New Delhi

lived through.

"We were the first ones to
be evacuated from Iran. The
situation was quite critical.
We were terrified. We thank
the Indian government and
the Indian Embassy, which
worked swiftly to bring us

here.

"Our neighbourhood was
attacked. When the Indian
government came to our
doorstep, it felt like home,”
she told PTIL.

Hugzaif Malik, another stu-
dent from Kashmir, told PTI,
"There are 90 of us from
Kashmir. We landed this
morning, and now we are
heading to Kashmir in
sleeper buses. Some stu-
dents also left for their
homes by flight.” Ali Akbar,
who hails from Delhi, said
the destruction was visible
everywhere.

"We saw a missile and a
drone fall from the sky while
travelling in a bus. Tehran is
in ruins. The images on the
news are real, the situation is
very bad,” he said.

Minister of State for Ex-
ternal Affairs Kirti Vardhan
Singh reached the Delhi air-
port to receive the students.

Except one,
webcasting at all
polling stations

tool being used by the EC.
Meanwhile, the Kaliganj As-
sembly constituency in West
Bengal's Nadia district re-
corded a robust 69.85 percent

FP News Service

ebcasting was
done at all but one
polling station of

the five Assembly seats that
went to bypolls on Thursday,
the Election Commission said.

A total of 1,354 polling sta-
tions were set up for the five
bypolls in four states and web-
casting was held at 1,353, the
poll authority said.

Earlier this week, the EC
had decided to ensure web-
casting at 100 per cent polling
stations from now on. Till re-
cently, webcasting was done in
50 per cent of the polling sta-
tions. Besides, it was done at
sensitive polling stations.

The bypolls were held in
five Assembly segments of
Punjab, West Bengal, Gujarat
and Kerala and 100 per cent
webcasting was implemented
for the first time.

The EC decided on 100 per
cent webcasting of the polling
process to ensure greater
transparency. Webcasting is
an internal poll-management

voter turnout till 5pm. Polling
was largely peaceful, though a
few isolated incidents stirred
minor tension.

In Kerala’s Nilambur As-
sembly constituency, a sub-
stantial 70.76 percent voter
turnout was reported by 5 pm.
Minor EVM glitches were
promptly resolved.

Gujarat's Visavadar and
Kadi Assembly constituencies
witnessed a three-way contest
involving the BJP, Congress,
and AAP.

The counting of votes for all
these constituencies is sched-
uled for June 23.

Criminals open fire in VVIP
zone ahead of Modi’s visit

Dheeraj Kumar

PATNA

Two motorbike-borne criminals
opened fire at a youth when the
latter was passing through the
Polo Road close to RJD leader Te-
jashwi Prasad Yadavs official
residence in the state capital on
Thursday.

The youth, Rahul Kumar, sur-
vived the attack as shots missed
the target, but the criminals
snatched Rs 450 from him.

Residences of ministers,
MLAs and senior bureaucrats
are located on Polo Road, which
comes under a high security
zone. The Raj Bhawan and chief
minister’s residence are also at a
short distance from the site of oc-
currence. The daylight firing
raised a question mark over the
law-and-order situation in the
state capital.

Responding to the incident,
Tejashwi commented on X,

Hogo d'® st sRar
Central Bank of India

7971 @ o forg A “CENTRAL” TO YOU SINGE 1911

Regional Office : Ratlam

REMOVE NITISH: LALU
JD chief Lalu Prasad on Thursday called upon
Rparty leaders and workers to make his son and
former deputy chief minister Tejashwi Yadav
chief minister of Bihar at all costs by removing present
incumbent Nitish Kumar and RSS from power.

“Today a bullet was fired out-
side my residence. In the ‘rakshas
raj' (demonic rule) of NDA, the
morale of the criminals pro-
tected by the government is so
high that in the high security
zone, at a short distance from the
governor's residence RajBhavan,
chief minister's residence, leader

of the opposition's residence,
judges’ residences and the air-
port, dreaded criminals are
roaming around openly firing.
Beware! What if someone calls it
a jungle raj? Anyway, the Prime
Minister is coming to Bihar on
Friday, so the Godi media has to
maintain a positive image.”

nation

Indore, Friday, June 20, 2025
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This UP village shares

roots with Khamenei

Biswajeet Banerjee
BARABANKI

As Iran and Israel exchange
missiles and drone attacks in
a rapidly escalating conflict
that has gripped global atten-
tion, few would imagine that
a quiet village in Uttar Pra-
desh holds an intimate ances-
tral link to Tehran’s most
powerful figures. Yet, nestled
in the Sirouli Gauspur tehsil
of Barabanki district, the vil-
lage of Kintoor stands as a
forgotten yet remarkable
chapter in the geopolitical
story of modern Iran.

KINTOOR LINKS

intoor is the birth-
place of Syed Ahmad
Musavi, a devout Shia

scholar born in 1790, whose
descendants would go on to
reshape Iran’s political and
religious landscape. His line-
age includes Ayatollah Ru-
hollah  Khomeini, the
architect of the 1979 Islamic
Revolution, and Ali Khame-
nei, the current Supreme
Leader of Iran.

MUSAVI KEPT HIS
INDIAN ROOTS ALIVE
n 1830, Syed Ahmad Mu-
Isavi left Kintoor at the age
of 40, accompanying the
Nawab of Awadh on a pil-
grimage to Iraq. Instead of re-
turning, he traveled onward
to Iran and ultimately settled
in the village of Khumein. In a
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The front side of Khamenei’s ancestor’s house

nod to his Indian origin, he
adopted the name “Hindi"—
becoming known across Shia
scholarly circles as Syed
Ahmad Musavi Hindi.
FLASHBACK

is family remained
steeped in religious
scholarship, and dec-

ades later, his grandson Ru-
hollah Khomeini emerged as
the leading voice of dissent
against the Western-backed
Pahlavi monarchy. In 1978, as
protests against the Shah in-
tensified, the Iranian regime
tried to discredit Khomeini by
branding him an “Indian
agent” in a government news-
paper. The smear campaign
only fueled public fury, lead-
ing to the Shah’s downfall and
the birth of the Islamic Re-
public in 1979. Khomeini be-
came Iran’s first Supreme
Leader. His successor, Ali
Khamenei, also belongs to the

same Musavi family line.
CULTURAL PRIDE

ack in Kintoor, this leg-
Bacy is not merely a

matter of history—itis a
source of cultural pride and
emotional connection. Village
head Mohammad Akram ex-
pressed solidarity with Iran in
the current crisis.

“Our loyalty is to India,” he
said, “but emotionally, we
stand with Iran. The U.S. and
Israel are responsible for the
civilian killings, and we
strongly condemn that. Our
spiritual and historical ties
with Iran remain unbroken.”

Many families in Kintoor
claim descent from the Mu-
savi lineage. One such resi-
dent, Adil, believed to be a
distant relative of the Kho-
meini family, declined to
speak publicly but acknowl-
edged the village’s deep-
rooted spiritual link to Iran.

SC guidelines upheld dignity, security of citizens: CJI

IANS
NEW DELHI

well-being of every individual. Addressing Milan

Chief Justice of India (CJI) B.R. Gavai has said that
the Supreme Court judgement against "bulldozer
justice” reaffirmed the position that constitutional
guarantees must not only protect civil liberties but
must also uphold the dignity, security, and material

Courts in Italy on the theme "Role of Constitution
in Delivering Socio-Economic Justice in a Country:
Reflections from 75 Years of Indian Constitution”,
the CJI said that such arbitrary demolitions, which
bypassed legal processes, violated the rule of law
and the fundamental right to shelter under Article
21 of the Constitution.
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ZONAL OFFICE : Star House, Plot No. 9-RC

MCl et @ ormsht
Bank of India Relationship beyond banking

INVITATION OF BIDS / OFFERS FOR PREMISES ON LEASE
Central Bank of India requires premises for the following its branches in ready
possession / ready for possession within 6 months preferably on the ground
floor with adequate parking space. No brokers or intermediaries please.
Priority will be accorded to Government / Semi. Govt. bodies or public sector
undertakings. Kindly download the formats / terms and conditions from the
website http://www. centralbankofindia.co.in or collect the same from
Central Bank of India following branches or Regional Office at Salakhedi,
Ratlam during office hours. The last date for submission of offers is
04.07.2025 up to 04.00 pm.

Requirement
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mentioned & interest thereon.

secured assets.

Specialised ARM Branch : Plot No. 04, PSP Area,
near AlIMS Saket Nagar, Bhopal

POSSESSION NOTICE (For Immovable Properties)
Whereas, The undersigned being the Authorised Officer of the Canara Bank under Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 and in exercise of the powers conferred under section 13 (12) read with Rule 3
of the Security Interest (Enforcement) Rules, 2002 issued a Demand Notice date mentioned below to the following borrowers/guaran-
tors, calling upon them to repay the amount mentioned in the respective notices within 60 days from the date of receipt of said notices.
The under mentioned borrowers/guarantors having failed to repay the amount, notice is hereby given to the borrowers/ guarantors
and the public in general that undersigned has taken possession of the property described herein below in exercise of powers
conferred on them under section 13(4) of the said Act read with rule 8 & 9 of the said rules on the dates mentioned in respective
columns. The borrowers/Guarantors in particular and the public in general is hereby cautioned not to deal with the property and any
dealings with the properties will be subject to the charge of Canara Bank, Specialised ARM Branch for an amount herein below

The borrower’s attention is invited to the provisions of sub-section 8 of Sec 13 of the Act, in respect of time available, to redeem the

Name of Account / Demand notice Dt.

Description of Property

Proprietor Shri. Kapil Sugandhi,
Shri. Kapil Sugandhi S/o
Subhash Sugandhi and Shri.
Subhash Sugandhi S/o Krishna
Vallabh Sugandhi

Amount Outstanding

+ Interest & Other Charges

Borrower/ Guarantor Possession Date
Borrowers: 04.04.2025 All that part and parcel of the property consisting of Plot No
M/s Shreenath Enterprises, 18.06.2025 506/2/2, Patwari Halka No 12, Village Runji Goutampura, Tehsil

Depalpur, Indore, Madhya Pradesh (453115) Area: 13020 Sq. ft.
as per demand notice| CERSAI Asset 1D:200051313497 Boundaries: East-Land of Shri
791,91,046.18/- Mohan Jaiswal, West- Other Government Land, North-Land of Shri
g " Ratan Patel, South-Nala, Owner-1.Shri Kapil SugandhiS/o Subhash
Sugandhi 2. Shri Subhash Sugandhi S/o Krishna Vallabh Sugandhi

Place : Indore Date : 18.06.2025

Authorised Officer, Canara Bank

HDFC BANK LTD.

H} HDFC BANK

- . ; ; We understand your world
Scheme No. 134, MR-10, Near Star Chouraha, Branch Premises Regd.Office: HDFC Bank House, Senapati Bapat Marg, Lower Parel (West), Mumbai-400013
INDORE - 452010. Ph. 2445107-185 Sn.|  Name required at Carpet Area FORM A Branch: H.D.F.C. House, 10-A/1, M. G. Road, Indore - 452 001. CIN: L65920MH1994PLC080618, Website: www.hdfchank.com
! e 1 [Raoti Raoti 74.32 70 92.90 Sq.m (800 to 1000 sq.ft) PUBLIC ANNOUNCEMENT . POSSESSION NOTICE
Requirement of New Premises for 2 |Jhab Jhab 83.617012077 S 900 to 1300 sq.ft (Under Regulation 6 of the Insolvency and Bankruptcy Board of India
. abua abua . . q.m( to Sq. ) (Insolvency Resolution Process for Corporate Persons) Regulations, 2016) . ) . . . . . .
Bank of India, Chhota Bangarda Branch — — Whereas the Authorised Officer of HDFC Bank Limited (erstwhile HDFC Limited having amalgamated with
) 0 3 |Alirajpur Alirajpur 83.61 TO 120.77 Sg.m (900 to 1300 sq.ft) FOR THE ATTENTION OF THE CREDITORS OF L ) : \ .
Bank of India invites offers for New| |2 [Bajajkhana | Ratlam 92.90 t0 139.35 sq.m (1000-1500 sq.1t) M/S ECO GOLD NUTRI AND ORGANICS LLP HDFC Bank Limited by virtue of a Scheme of AmaIga_rr_1ahpn approved by Hon l_)le NCLT—Murqbal vide order
premises on lease basis. Detailed| 7 Tripoliyagate | Ratlam 92.90 to 139.35 sq.m (1000-1500 sq.1t) T RELEVANTPARTICULARS | dated 17th March 2023) (HDFC), under the Securitisation And Reconstruction of Financial Assets and
notification iS'aV§i|ab|e on our website 5 [Knejadiya Sitamau 83.6 ) 12(') 77 3;1 m (900 10 1300 .sq- ) 1. | Name of corporate debtor M/s Eco Gold Nutri And Organics LLP Enforcement of Security Interest Act, 2002 (“said Act”) and in exercise of powers conferred under Section13
www.bankofindia.co.in. in tender =Tachana Neamuch 92‘90 139 \‘35 5 - (1000-1500 5 ﬂ‘) 2. | Date of incorporation of corporate debtor | 13/04/2017 (12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice under Section
zecﬁ'iggﬁoﬁitsudﬁtg zgfzssum'ss"’" of 5 Bhgsodamand‘ Brrsoderai 83610 15077 g T B00T0 1300q§ 'ﬂ) s gﬁ;ﬁm’fﬁgﬁgmd&m ROC Gwalior 13 (2) of the said Act, calling upon the following borrower(s) to pay the amounts mentioned against their
Apnpy corrige.nd'u m/'addeﬂ aumi| 9T I = ' 5 ! " ' 83.61 T0 120'77 Sq' 50070 1300 q.ﬂ 4. | Corporate Identity No. / Limited Liabilty | AAF1557 respective names together with interest thereon at the applicable rates as mentioned in the said notices,
notification will be published on the same, |=— ?;006 - aro ' 77 5q.m (300 to Sq'd) Hertficton . o rport deey | ___ T — within 60 days from the date of the said Notice/s, incidental expenses, costs, charges etc till the date of
. ate: 10.Uo. -Sa- 5. ress e registere ice an urvey No. . Gram chya, . .
webssite only. Place: Ratlam Regional Head principal office (if any) of corporate Tehsil Sanwer, District Indore, Gram Dakachya, payment and/or realisation.
Zonal Manager, Indore Zone Central Bank of India, Regional Office . ﬁ}mm B — 2"7%'5222%“ India, 453771 Sr. L';;:}eri:g;’:l‘:flr.(:;all Outstanding I;Jear:lea::i Date of Description of Inmovable
" | respect of corporate debtor (Copy of order received on 18/06/2025) NOJ Ropresntatives) Dues Notice | Fossession Froarty\(iez)/Securad Azsel{s)
£/ WESTERN RAILWAY- RATLAM _F " | oo e e eohenay | 14/12/2025 . Pivash 2 17.06.2025 | Unit -45/East Part, Ramii Vatka, Gram Mirzapur, Tehsil & Dist.
SUPPLY INSTALLATION TESTING AND CL 8. | Name and registration number of the | Anand Mohan Pandeya ‘r' alsvlés 6,84,465.68 (S.ym.hulic Indore-452002, Area 53.43 sq.m.
COMMISSIONING OF SIGNALLING MATERIAL insolvency professional acting as interim | Reg, No: 1. v ason | 25.02.2025 | poccecsion) | BOUNdaries: East: PlotNo.71, West: Remaining Part of this Plot
Tender No.: SnT_RTM_25_05_R_SIGNAL. MANIPUR STATE POWER DISTRIBUTION COMPANY LIMITED resolution professional BBY/IPA-002/IPNO1243/ 2022-2023/14223 Mrs. Neeta | 31 01,2025 JNorth: Plot No. 46, South: Colony
Date : 16/06/2025. DRM (S&T) Works [IIegll.llIIil:e:Sel:llrellIIil:e ﬂlllllllle)(jlll ﬂlllll', North Mm' A.1Line 9 gﬁ:llxggliz'ggr od %{E;ﬁ:{:mgﬂgxgﬁ; gma;'ra Mr. Anand 4 All that part and parcel of Residential Property Consisting of Unit -
Ratlam, invites E-Tender for the following Imnhal West Manipur-1950010 with the Board Madhya Pradesh 452010 2| "T--Anand 3138 385.13 17.06.2025 | 469 (North Part) Pushpa ratna Park, S. No. 31/1-2, 35,36/1-2, 37-
work: Name of work : Supply installation 0 , Manip Emak: anand_pandee@ahoo.com Rawal & ason | 10-02:2025 | (symholic |43,44/1/1-2, 44/2,45/1,45/3,46-50 Village Devguradiya, Indore -
testing and commissioning of Signalling NOTICE INVITING TENDER 10.| Address and email to be used for Address: F-103, AWHO Complex, Uday Vinar, Mrs. Neha | 31 91,2025 Possession) | 452001, Area-51.11 sq.mtr. Boundaries: East: Road, West: Plot No.
material in connection with :- 1)- oorresx.)ondencevynhthe interim 78- Vijay Nagar, Near Atal Khel Parisar, Indore, Rawal 464, North: Plot No. 468, South: Remaining Part of Plot No. 469
:\3"‘?3h"aga;'o':‘;aﬂir;‘D?l“l’)'s';gggb”"s‘,r(‘jg of Imphal, the 17th June, 2025 resoluion professional gﬁgm;ﬁg:;gg’ggﬁwm Mr. Dinesh 3 All that part and parcel of Residential Property Consisting Flat
ridge no. Y ox bridge. . — . eele s L : Kuma 9,35,617.13 17.06.2025 | No. 102, Plot No. 354, Shivashish, Block-A, Shiv City Sil
2)- Ratiam-Khandwa Section-Repuitaing| | N0. 02/12(DW-EMRS-Riha)/2025-MSPDCL-TECH/170625/09-16 | [/ ] tatete o submisincfcams | 02/07/2025 sein 14 e fom 1870672025 | || 3| WPC o | S50 | 10.02.205 | (Symbole | ram Nivalpurundi ndore 455351, Aread6 006 i
P . . . . . . . I.e. the date of receipt of the said order of . i ) 3 . . .
;fciXIT;:S i)ridgztg; _23;9/;3&35;33”?{ Manipur State Power D|st(|but|on Co'mp'any Limited Hon'ble NCLT, Indore bench by IRP) Ramdayal | 31.01.2025 Possession) | Boundaries: East: Plot No. 343, West: Common Passage There
o 9 ) (MSPDCL), a Government of Manlpurenterprlse, invites Sealed 12.| Classes of creditors, if any, under clause | Based on limited information, there is no class Kushwaha After Flat No. 105, North: Flat No. 101, South: Flat No. 103
Rebuilding Br. No. 310 UP/DN and 316 s . (b) of subsection (6A) of section 21, of creditors u/s 21(6A) (b) of IBC, 2016
UP/DN. 4)- Godhra-Nagda section -| | Tender from electrical license contractor/Firms for the below asoortained by the nferim resolion ' Mr. Durgesh 3 Unit -147-North part, 148, South Part, Shri Ramkrishn Nagar,
Rebuilding of 11 Nos. dilapidated stone work: professional 4, Makwaqe & | 16,32403/- 07.07.2022 18.06.2025 | S.no. 680, Nougaon, Dhar (MP) 454001, Area of Plot No.
slab bridge by RCC box. Bidding/Tender TS No.11/2/2025 - “S lv Installation. Testing and Com- 13.] Names of Insolvency Professionals NA Mrs. Tina ason B (Physical [147(North Part)-18.58 Sq.mtr. & Area of Plot No.148 (South
Type & System : Works Normal Open E- TS No.11/2/2025 U p.p y.' fa1 3250 |;VA Di Stg'lf t('i Sub identified to act as Authorised Makwane | 31.05.2022 Possession) | Part) 37.17 sq.mtr. Boundaries: East: Plot No. 141 & 142, West:
Tender, Single packet system. (IREPS m|s§|on|ngo X 'I rou I(?n 'U Representative of creditors in a class Colony Road, North: Remaining Part of Plot No. 148, South:
Portal). Tender Advertised Value : Station and Supply, Erection & Stringing - gf)v:zlmﬁgo;:sa::ddass) T . e Remaining Part of Plot No. 147
¥55,94,337.07/- Bid Security/Earnest of LT(0.65 km) line using AB Cable (3x70 ’ i : ) :
Money : ¥1,11,900.00/-Cost of Tender +1x50)/(3x35 +1x25) sq. mm for provid- ;?Lgﬁ!;gi’momd {EpIESnZNGS mﬁggﬁg%m Jhome/donnloads *with further interest as applicable, incidental expenses, costs, charges etc incurred till the date of payment
Document : NIL. Pre-Bid Conference : (b) Physical address: Not applicable and/or realization. However, since the borrower/s mentioned hereinabove have failed to repay the amounts

ing power supply to Eklavya Model Res-
idential School (EMRS), Riha"
The tender details and documents shall be available from
18/06/2025 to 09/07/2025 on payment of cost of tender of
Rs. 500/- (non-refundable) at the office of the General
Manager (Purchase), MSPDCL, Secure Office Complex, 3rd
Floor, North AOC, Imphal-West.
Last date of Submission of Tender: 09/07/2025 (upto 11.00 A.M)
tender can be viewed online at E-Tender Date ofOpening: 09/07/2025 (Time: 200 PM)
Portal www.ireps.gov.in and the offer Venue: MSPDCL Conference Hall
must be submitted on the same E-Tender Sd'
o 3 islonaL Railuay Manager (1) (1. Saratchandra Singh)
General Manager (Purchase), MSPDCL

Like us on: [l facebook.com/WesternRly

NA. Bid start date : 15 days before closing
date. Time & Date of Closing of Bid :
15.00 Hrs. on 18/07/2025. Time & Date of|
Opening of Bid : After 15.30 Hrs. on
18/07/2025. Validity of Offer : 60 days
from tender opening. Completion period :
9 Months. JV Allowed : Not Allowed.
Tendering section Office In-charge &
Place of Opening of Bid : Sr. DSTE
Ratlam, DRM office Ratlam M.P. The

due, notice is hereby given to the borrower/s mentioned here in above in particular and to the public in general
that the Authorised Officer/s of HDFC have taken Possession of the immovable property / secured asset
described herein above in exercise of powers conferred on him/them under Section 13 (4) of the said Act read
with Rule 8 of the said Rules on the dates mentioned above.

The borrower(s) mentioned hereinabove in particular and the public in general are hereby cautioned not to
deal with the aforesaid Immovable Property / Secured Asset and any dealings with the said Immovable
Property / Secured Asset will be subject to the mortgage of HDFC. Borrower(s) attention are invited to the
provisions of sub-section (8) of section 13 of the Act, in respect of time available to redeem the secured asset/s.
Copies of the Panchanama drawn and Inventory made are available with the undersigned, and the said
Borrower(s) are requested to collect the respective copy from the undersigned on any working day during
normal office hours.

Place : Indore
Date : 20.06.2025

Notice is hereby given that the National Company Law Tribunal, Indore bench has ordered
the commencement of a Corporate Insolvency Resolution Process of M/s Eco Gold Nutri
and Organics LLP on 17/06/2025 (copy of order received on 18/06/2025).
The creditors of M/s Eco Gold Nutri and Organics LLP are hereby called upon to submit
their claims with proof on or before 02/07/2025 (Being 14 days from 18/06/2025 i.e.
the date of receipt of the said order of Hon'ble NCLT, Indore bench by IRP) to the interim
resolution professional at the address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate
its choice of authorized representative from among the three insolvency professionals
listed against entry No.13 to act as authorized representative of the class in Form CA. -
NotApplicable

of false or mi

Date :20/06/2025
Place: Indore

proofs of claim shall attract penalties.

Sd/-
Anand Mohan Pandeya

Interim Resolution Professional

M/s Eco Gold Nutri and Organics LLP

Reg. No IBBI/IPA-002/IP-N01243/2022-2023/14223
AFA Valid till: 31/12/2025

Sd/- (Authorised Officer)
HDFC Bank Ltd.
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mentions my given name as “TUSHAR
SINGH" and last name is missing.

CORRECT NAME FORMAT

Given Name: TUSHAR

Last Name: SINGH

Irequest that relevant authariies
update my passport to reflect this
correction.

TUSHAR SINGH
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